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GOVERNMENT OF KERALA
Law (Legislation-H) Department

NOTIFICATION
No.28189/Leg-H1/2019/Law. Dated, Thirmvananthapuram, 7th December, 2019

215t Frischikam, {193
16th Agrahavana, 1941,

In pursuance of clause (3) of Article 348 of the Constitution of India, the Governor of
Kerala is pleased to authorise the publication in the Gazette of the following translation in
English language of the Kerala Anganawadi Workers™ and Anganawadi Helpers® Welfare
Fund (Amendment) Act, 2019 (12 of 2019).

By order of the Governor,

ARAVINTHA BABU. P K.,
Law Secretary.

This s a digitally stzned Garette
Authenticity may be verified through hitps:#/compose keralu oy inf




[Translation in  English of *2019%-9R G&HOS8  GSHEMOIOS]
AUBLHIBOVIHSD]o  T@REHEMQIIS] Ba0@ha|BA0IOSDIe  BAUAMIW]
(eGUMI) @) published under the authority of the Governor.]

THE KERALA ANGANAWADI WORKERS' AND ANGANAWADI HELPERS'
WELFARE FUND (AMENDMENT) ACT, 2019

ACT 12 OF 2019

An Act to amend the Kerala Anganawadi Workers' and Anganawadi  Helpers' Welfare Fund
Act, 2016.

Preamble.— WHEREAS, it is expedient to amend the Kerala Anganawadi Workers' and
Anganawadi Helpers' Welfare Fund Act, 2016 (10 of 2016) for the purposes hercinafter
appearing;

BT it enacted in the Seventieth Year of the Republic of India as follows: —

L. Short title and commencement.—(1) This Act may be called the Kerala
Anganawadi Workers' and Anganawadi Helpers' Welfare Fund (Amendment) Act, 2019,

(2) It shall be deemed to have come into force on the 1% day of March, 2019.

2. dmendment of section 10.—In sub-section (3) of section 10 of the Kerala
Anganawadi Workers' and Anganawadi Helpers' Welfare Fund Act, 2016 (10 of 2016)
(hereinafter referred to as the principal Act),—

(i) m clause (iv), for the words “Director, Social Justice Department” the words
“Director, Women and Child Development Department™ shall be substituted;

{11) In clause (v) for the words “An officer of the Social Justice Department not
below the rank of Additional Secretary” the words “An officer of Women and Child
Development Department not below the rank of Joint Secretary” shall be substituted;

(iif) in clause (vi), for the words “An officer of the Social Justice Department not
below the rank of Additional Director” the words “An officer of the Women and Child
Development Department not below the rank of Assistant Director” shall be substituted.

3. Amendment of section 12.—In sub-section (1) of section 12 of the principal Act, for
the words “five years™ the words “three years” shall be substituted.

4. Repeal and saving—(1) The Kerala Anganawadi Workers' and Anganawadi
Helpers' Welfare Fund (Amendment) Ordinance, 2019 (26 of 2019) is hereby repealed.

(2) Notwithstanding such repeal anything done or deemed to have been done or
any action taken or deemed to have been taken under the principal Act as amended by the
said Ordinance, shall be deemed to have been done or taken under the principal Act as
amended by this Act.
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